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e »M«m Peesident
s Gufaras (2tec o oy

beed foimwid abd It has siready visiisd
crteln Rej Bhavems, Tt isto submit ils
seport within a fow months, . (Entarruiptions.)
As rogards austerity in otiser fields I appeal
to the Members also; austerity is required
not only in Raj Bhavans and the Rash{ra-
pati Bhavan but everywhere.

AN HON. MEMBER: Even in surrender
of the salary.

SHRI F. H. MOHSIN: To that effect
we have already given a lead. Ministers
have already sutrendered ten per cent of
their salaries and the Deputy Ministers,
five per cent towards Bangla Desh fund.
We did not lag behind....

MR. SPEAKER: Do not commit your-
self too much.

SHRI F. H. MOHSIN: Mr. "Sarjoo
Pandey said that the Governor should be
changed. I do not think that the Gover-
nor 18 acting on the advice of Congress
(O) as he said. We expect that all decisions
should be taken by the Governors in the
best interest of the admimstration of the
State. He should not discriminate bet-
ween parties and parties but go on doing
whatever he thinks to be in the best interest
of the State.,(lwrerruptions) 1 do not
konow about the Gujarat Governor, If
he has done like that I would say that it
is ipcorrect to encourage one party and
discourage the other.

There was the point about the consulta.
tive committes. Though the Government
wanted to call meetings of consultative
committees quite often, 1 was not possible
beciuye the Prime Minister being the Home
Minister has to preside over such meetings
and she ¢could not find time. ¥et we have
been able to call meetings of all the States.
You are aware that four States are upder
the President’s rule and already ong round
is ower. We shall make efforis to see that
conmyltative commmittees meet quite often

sind consider logialitive meagures, I ghbuld
inform Members ihat these conumftiers
afe particularly inteaded to  consider
legistutive measures though they are not
barred from discyssing policy matters
in the interest of adminjstration. ‘Wheg-
ever such & nesd arises, efforts will be made
to call a consultative meeting, 1 thigk
T have met all the points and I would appeal
to the House to accept the resolution.

MR. SPEAKER: The guestion is:

“That this House approves the conti-
nuance in foree of the Proclamation issued
by the President on the 13th May,
1971, ander article 356 of the Constity~
tion, in relation to the State of Gujirat,
for a further period of six months with
effect from the 21st December, 1971."

The motion was adopted.

16,55 hrs.

STATUTORY RESOLUTION RE ;
PROCLAMATION IN RESFECT OF
THE STATE OF PUNJAB

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): I beg to move!

“That this House approves the conti-
nuance in force of the Proclamation
dated the 15th June, 1971 in respect of
Punjab, issued under article 356 of the
Constitution by the President, for a
further period of six months with effect
from the Sth February, 1972."

This Resolution is the same as the one
which we have just passed. The Procla-
mation under article 336 of the Constitu-
tion in relation to the State of Punjub was
issued on 15th July, 1971, It was approved
by the Rajya Sabha on 22nd June, and the
Lok Sabha on 5th August, 1970, I
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the Proclemation wil mmmzﬁ
wm.xmmkkmmw
the tiwa Hotwes of Parfiament. As I have
already stateéd, in this State also, the revi-
slon of the electoral rolly has been started,
sod has not been concluded. Itisto be
buncluded shortly, but it is not possible
to hoid the elections before 4th February,
1972, After the proclamation of the
Bmergency, I do not know whether we
wonld be able to hold the elections in
Fesvary 80, I have come before the
House for extension of the Proclamation
by six months from Sth February, 1972.

MR. SPEAKER: Resolution moved:

*That this House approves the conti-
nuance in force of the Proclamation
dated the 15th June, 1971 1n respect of
Punjab, issued under article 356 of the
Constitution by the President, for a fur-
ther period of six months with effect
froms the 5th February, 1972.”
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.. 'SHRI AMARNATH VIDYALANKAR:
+'(Chandigarh): Sir, just as my hon. friend,
: i' Darbara Singh, has said the people
he Fumab have always remained in the
ropt and they want 1o remain in the
" farefront in.the struggle. * At such a time

ureaucracy ‘is not- showing that
lnd xt s functionms in the same

R A I et (hety,

‘not's role ‘was imposed the 8

thamot only tha govemment'—
:bm thn peoplc shmdd have 'Y

= m i

with' the employoss. A oériain caguiry .
. was institated and' some employees wore

suspended. Weoexpected that when Gever-

vum:rul,dlftartmmu:lunabtebn.uv‘at:|~|;.3;,ea""_-'§»E

have been- ‘belied.  The. new - adminnm—‘-‘_j'?

tion should have removed all the ‘obstacies

und -created & sense. of participation, - a
. sense of friendship and co-operation among

the employees.. But. that feeling was not .
cteatedandmmtbmnzcmwd

of the present situation, that a feeling of
satisfaction should be created in the minds

- of the employees, whose leaders are being

prosecuted in the courts. ' The employees
have many gricvances. They have not
been paid for the strike period and their
associations have not been recognised.
Since their grievances are not big once
they should have been removed and the

. Governor’s rule should have started with

a clean slate. We should now create a
sense of satisfaction among the employees
so that the employces and the adminis- .-
tration could work together and they
would have a sense of unity and participa-
tion in the admmistratwn '

I know that certain steps have been. taken _r

in the field of civil defence and some conn-
cils ‘have been conatxtuted But there are
many people who can contribute a lot but
who have not been included in these councils.
So, 1 say that these councils have mot. .

administration . should show . sore - ‘been constituted in @ proper manner. - If.

At present the admlmltratmn '

the present administration, specmlly the

burcaucracy, cannot work or is: not fit W
“to face the present “situation, they- slu:nﬁd -
."be'changed. | But I will request the Mmlmr e
" that they. shotld be told. mhit at present
there. cannot be any timid way ohdmini:-’_jj:'_
_tration. Mshouldbosomdymmm k
h ' a sense: . of cqopemuon and they' should
t .-mthatkindatu munthe Punjn
- sefnise” _'.Almdy ileummbm
of putmpatmn The prmous ',

administtmbn sho

I think
it is very much necessary, specially in view °
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spirit, 1 feel that the Home Minister witl
specially pay attention to the employses’

and clesr the kind of obstacles
that the administration has not removed.
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- §HMRIFH. MOHSIN Mr. Spcaker, sir, »

" T.amveaily thankful to the Members of this .
. Housc for gwmg very Vatmble sugggsmns .

Almost every Member baa stremd‘mc_;

" stratcmc :mpormnoe that Pumab__ ‘has_got.
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1 quite vamiepsiber an incident, sspecuaity
in Aowitsar and Ambaly, where the onemy
planes had come in 1965 and whon a
fogfight was going anover the oty of
Amnisar, the people were not afiid,  They
same out of their houses to watch the fight
that was gong on between the war planes
of Palastan and ow planes So, 1 have
no doubt that the Punjabis are very brave
and they will not be hesitant to save our

motherland from any aggression of this
sort

At this how 1t 15 quite natural that some
of the tiaders and black-marketgeis would
like to take advantage of such a situation
and would start hoarding essential commo-
dities  So stress was lawd by various Mem-
bers of the Housc to see that the prices
do  not nse We have already
passed the Detence of India Act I do
think that that will take care of such black-
marheteers who engage themselves n
hoarding

SHRI DARBARA SINGH
gear up the machinery there

SHRI F H MOHSIN | must abo
admit that the suggestions that were given
bv Sardar Datbaia Smgh are very vahd
The adminmstrative machinery should gear
up to the need ot the hout and see that
the grievances of the people are met 1t
is no use (f they adopt a buregucratic att-
tude They must keep m touch with the
masses, try to understand the difficulties
of the masses gnd tiy 1o redress them

Please

I am sarpyised to hear some complamnts
made by some hon Members of this House
about the attyude of some officers 1f
it 14 really so, J am very much pamed to
hedr that #s especially in the Emergency
evarybody including the officers should
gear up the adnumstration and see that
the people are altended to 1 every field
of activity and also encpurage them 1o
partiipate more and more i the war
afforts at such a gutical howr.

AGRAMAYANA LS, 1993 (S4X4 Wﬂ 198

I agi very such thenidal’'se Mr. Amiare
path Vidvalaokar aivd Mr. Issnail pisd My,
Sat Pul Kapur a8 also 10 Mr. Remtvntar
Shastri for their very valnable suggestions,
Some points were made about chorges
agangt the Minssters in the former Muds-
try Great sicoss was 18id on teorrabliog.
The drive agdmst corruption was wtenwiited,
About 83 Government employass wete
caught red-handed while accepting bribes
and they were also proceeded againit,
In all 86 vases have been regissered,
Against the Manisters in the former Minis-
tries a number of memorgnda alieping
abuses of power and other malpractices
agamnst the members of the former Goven-
ments and Government servants were
screened and you will be glad to know that
there 18 a commission of inquiry appo-
inted by the Governiment of India in ths
connection and the ifiquiry 18 proceeding,

SHR1 DARBARA SINGH : JIs the
Government going to take up that matier

because the allegations have been privm
facie proved ?

SHRI F H MOHSIN That 15 upto
the Commssion to see whether the cases

are proved or not The Commssion will
take care of that

it wvew vy wiwa ¥ W ot gt
ar afy, ot gfafassre & o 2 ?

SHRI F H MOHSIN Many sugges-
tions have come from the hon, Members
apd the Government will seriously Jook
nto them

ot wew fgrt widt (rfiprz) e
wevme gformo & W wwEd a1 a9, o o -
e

SHRI F H. MOMSIN At present we
are discussing about Punjab. So, T cannot
mike & statemiens aboul Haryanpa,

Bhri Mohanmad Ismail had tised a
question abowt the Government siripioyees,
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1he employees of
g Goverriiiant, ‘und the enhance-

“th twie of ‘Gesarness sllowance
ahohuhneng:mwnheﬁaufmmm'
July, 1971, and the- increasumusmm‘mwﬂ

Rt

‘w about -+ 1,60,000 - erhployees, ‘and

ﬂ_il;tme thct Pumab had to suﬁ‘er even
gcount of Adots. The monsoon caused
usual floods in Patiala, Gurdaspur and
' f, Rupar and Jullundur districts,
ﬁcas were taken to relieve the distress.
mediate action was. taken to evacuate
th ”"m&moned persons. A sum of
123,13 lakhs in addition to the normal
"'gqt_‘was .also kept at the disposal of
vdeputy commassmner to give relief.

,’rh_ese were some of the points raised by

various; Memhcrs, and all the suggestions

" made by hon. ‘Members will be kept in
xmnd :

SPEAKER What advice is he
;"gimn; to ﬂm Aknins ?

sr-m _F. H._MOHSI’N.‘ In view of the
- ‘present: situation of emergency, 1 appeal
4o ahe, Sikh community...
"/ SOM BHON. MEMBERS: No, no..
.SHRIF H., MOHSJN Iumsotry
‘SHBJ DARBARA SINGH: We ob;cct
o this remark. Let. the'hon. Minister hear
¢... There is only one class of people from
amom the Sikhs, that is called the Akalis,
o ate ift the habit of doing all these things.
Why lho_uid he tafk about the whole Sikh
. ccmmumzy v

Akalis: to withiraw' the aghtation, -

DECEMIBR 4 1974

N toda.y. =
t0-Rs. 6.to Rs. 11 per month, This has: ,’

‘ fot ‘his advice..

tbemhoqm RS, 1 4} crores pcr "care for lns adee now. -

,_t‘rom the zah Januw,_

tqtton :Frms m
Rnkiu ﬁ&ngﬂl

" {Res) = -
w:woft’he thmy !Mnnd
corrected again. 1t is ouly a section of the.

" Akalis who are doingt.  So, I would appeal |

to them to withdraw their agitation in the
Jack of thc ememumy tlm wesm_ﬁwiaz

MR. SPEAKER I htape they will cnre
They are in & mood to

“SHRI SHYAMNANDAN MISHRA
(Begusarai): They . have already ca!lcd
off their agitation.

MR, SPEAKER: The question is:

. “That this House approves the conti-
nuance in force of the Proclamation dated
the 15th June, 1971 in respect of Punjab,
issued under article 356 of the Consti-
tution by the President, for a further
petiod of six months with effect from the
5th February, 1972.

The motion was adopted.

17.29 hrs.

RESOLUTION RE: PROCLAMATION
IN RESPECT OF THE STATE OF WEST
BENGAL

THE DEPUTY«MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): I beg to move:

“That this Kouse appmves the conti- .

‘ nuancc in forcc of the Proclan;nion damd

the 29th June, 1971, in respect of West -
 Bengal, issued - under article 356 of the

. Consmuuon by the Premdent. for an

_further petiod of six montha w:th nﬁect
972,\1 ey i

mnmmﬁtm also fo pmuade .




